
(Open Court) 

Centra 1 Administrative Tr ihuna 
Allahabad Bench, Allahabad. 

Dated: Allahabad This The 30th Day of rigy_22C,_)00• 

Coram; 
Hon'ble Mr. S. Da ya 1, A.M. 

Hon'ble Mr. Rafic Uddin, J.M. 

Origl.nal Application No. 1736 of 1992. 

Karipa Shanker 

sh Ski Raghuveer Sahai, 

R/o 1 4—Mohammad Mah, Shikohabad, 

Distt 	Fir ozaba 

Posted as Post Man at Post Office, Shikohabal. 

Applicant. 

Counsel for the applicant: Sri B. R. Singh, Adv. 

Versus 

1. Union of India through Director General, 
F oSts and "riclagraphs , New De lhi. 

2 . Ch ef Post Master General, U.P. Lucknow. 

3. Additiona I Post Master Genera 1, Agra Renion,Agra . 

4. Superintendent , Post Offices : Ma inpur i Division, 

Ma inpuri. 

5. Sri D.K.Yalav, 
Assistant Superintendent of Fosts, Mainpuri Division, 

Mainpuri. 

6. Shari Krishna Gopa 1 Ku lshrestha , 
Assistant Superintendent of Posts, Mainpuri, 
Divis ion—Ma inpuri 

Counsel for the respondents: 

OIDDER 

(By Hon'ble Mr. S. Dayal, A.M) 

This aprlication has been filed under section 19 

of Central Administrative Tribunal Act 1975 for setting 

Respondents. 

aside the order dated 04.12.91 and re—instating the 



/Ra za/ 

O.A. 1736/92 

—2— 

applicant with fill conseouential benefit from the 
salary 

date of suspension and to pay him entire/d. 

2. 	The case of the applicant is that the 

applicant was working as Post Master, Shikohabad 

Post Office. The applicant was suspended by the 

Supe 

date 

08.0  

intenderit of Post Offices Mainpuri by order 

04.12.91 he made a repr sentation dated : 

.92 and despite the passa e of three months 

  

he was not given any charge sheet nor any reason 

for uspension. The applicant received a chargesheet 

on 2 .04.92 and has replied to the same. He claims 

that the emu iry was not be ing conducted properly,  

but was being conducted in ads manner by the 

inquiry Of ficer. 	The app licant states that he was 

being preceeded aoainst for on payment of Money 

Order but there was a overwhe ing evidence that 

he had made the payment to th addressee of the 

Money Order. 

3. 	The applicant has not 

despite of opportunity jai gra 

and 18.08.99 and 20.04.2000. 

has come to this Tribunal aaa 
we 

ord r,/do not consider him ent 

ursued this application 

ted to him on 23.03.93 

Since the applicant 

nst an 	interlocutory 
the sought. 

tled to/relief/therefore 

application is dismissed. 

No order as to costs. 

Member—J 

thi 

4. 


